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The GoaValie Added Tax (Amendment)
Bill, 2005 -

(BlllNo 22 of 20@5) S
A
BILL

to amend the Goa Value Added Tax Act; 2005
(Goa Act No. 9 of 20@5) .

. "Be'it enacted by the Legislative Assembly of -
Goa in  the Fifty — sixth Year of. the Repubhc of
Incha as follows - -

1 Shorl: tztle and commencsment (1) Thls Act,

Amendment) Act 2065

- (2) It shall come inte force on such date as the

Gagzette, appoint.

2 Amendmen}: of sectmn 5 In section 5 Qf the

Fry A5

(héreaﬁafter reﬁerred te aé !:he “pnnmpai Act”}

) msubsectwn (2), elause (b), for the werds -
estic "i’rade _Aiea” ihf; wergls"‘Poy}estw

—sesiiap (4'), in clause (i), for the
1d any entry of the Schedule”, the
egp;r@sswn aﬁ].gl ;&3, or omit {{gm, or th@IMSe



.

subst1tuted

3. Amendment of section 7.- In section 7 of the

principal Act,-

‘(1') in sub-section (1),-

(a) after the words “to pay tax under” and

before the word and figure “section 3", the

~words and figures “sub sections (1); (2) and-
(3) of” sha11 be inserted; . _— ,

_(b) the following proviso shall be- mserted
_’ namely - : ,

“Provided that any dealer of the class
specified in S’chedule 'E' who is liable to pay
tax under sub-sections- (2) and (3)- of section.
3, may, at any-time during the year, by
making self declaratlon that his turnover of

. sales during the said year. will not exceed
the hmlt specﬂred injthe. said. Schedule ‘E,

apply for composition of tax under .this-

section”;

' .(J'i). after sub-section (1), the following new
s’ub-,@ctio_’n shall be inserted, namely.- =~

“(1A) In the event of transfer of business
under any of the c1rcumstances as prov1ded
under section 19, the total turnover for the
purposes of sub- section (1) ‘shall’ be the
aggregate of.the turnover of the transferor as
‘well as the transferee durmg the year and the
prescnbed cond1t1ons if any,. shall be apphcable
with reference to such aggregate ‘of the
turnover”.
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4 Amendment of sectzon 9.- In section 9 of the
pnnmpal Act,- -

(a) in sub sectlon (2), N

(i) in clause(iv) ‘ for the words “in

R respect of capital goods”, ‘the- expression

© - “in‘respect of capital goods/industrial inputs

- ‘ and packmg materials” shall be substltuted _

(u) after clause (vi), the: followmg clauses
shall be 1nserted namely-

“(vii) in respect of taxable goods sold

* within ‘the State or in the course of inter-

“ State trade or commerce within the meaning-- -

P of section 3 of the Central Sales Tax Act, 1956

T (Central Act 74 of 1956), exempted from

payment of tax under any spec1ﬁc notlflcatlon

- issued under this Act or under the said
~ Central Sales Tax Act, 1956

(v111) in . Iespect of goods used in the

manufacture or processmg of finished goods

- .despatched other than by way of sales
outside -the State”;

(b) /for sub-section (6)fthe foll‘owing
: ~~ sub-section shall be substituted, namely:-

"(6) A registeted dealer shall be eligible for
input tax credit in respect of entry tax paid by
him under the Goa Tax on Entry of Goods Act,

- 2000 (Act 14 of 2000) on goods other than those
covered by Schedule ‘G’ and capital goods,
brought by him in the local area for use or
consumption in the manufacture or processing
of goods within the State:
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‘Provided that in respect of finished products
despatched by way other than sales, the input
tax credit on goods other than those covered
by Schedule ‘G’ and capital goods shall be to
the extent 1t exceeds 4%".

5. Amendment of sect1qn 10- In sectlen 10 of
the prinecipal Act, in sub-section (1), after the
expression “penalty or interest under this-Act or
earlier law"”, the expression “or under the Goa
Tax on Entry of Goods Act,-2000 (Act 14 of 2000)
or under the Central Sales Tax Act, 1956. (Central
Act 74 of 1956)" shall be added,

) 6. Amendment of sectzon 18 In sectlon 18 of
the pnnc1pa1 Act, in sub-section (3),.the followmg
prov1so shall be 1nser.ted namely -

‘ “Prov1ded that if the person or dealer to whom
such certlﬁcate of registration is gIanted becomes
liable to pay tax under any other provisions of
the Act, then the certificate of registration so-
granted shall cease to be valid unless amended
'after payment of prescnbed fee”.

7. Substitution of section 44.- For section 44 of“
the principal Act, the following section shall be
subst1tuted namely -

44, OFFENCES = RELATING  TO
REGISTRATION.- ‘
A pereon who fails,- - .

(a) to apply for reglstratmn as requued under

[sectlon 18 or

“(b)to notlfy the Appropnate Assessmg
f'Authonty of a change in c1rcumstances as
required by section 22; P s

L

—b—

is guilty of an offence and liable on conviction,-

(i) where such failure is deliberate or

- repeated, for-a fine not exceeding twenty five

thousand rupees or to unpnsonment for a term
not exceedmg six months, or both; or

: (ii) in:any .other case,- for a fine nqt exceeding
twenty five thousand rupees or to imprisonment
. for-a term not exceeding three months, or both”.

8. Amendment of section 64.- In section 64 of
the principal "Act, the expression “Sales Tax
Offwer/Value Added Tax Officer”, shall be omitted. »

K Amendment of seetz'bn 87.- In section 87 of
the principal Act, in sub-section (1), in clause
(d), in sub-clause(iii), for the words *or of goods
out of ”, the words “ or, »eXport of the goods out

of " "bhan be substituted.

10. Amendment of section 89.- In sectlon 89 of
the principal Act, for the figure “2001", wherever
it appears, the ﬁgure #2003" shall be substituted.

11" Amendment of Schedule ‘E’.- In Schedule
‘B appended to the pringipal Act, for the words
“Name of the Commodity™, the words “Class of
dealer” shall be -substituted.

12. Améndziaent of Schedule ‘F’.- In Schedule
‘F' appended to the principal Act,-

(i) in clause (1), after sub-clause(g), the
following sub-clause shall be inserted, namely:-

“(h) Signature of the dealer or person so
authorized to issue the tax invoice”:
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© (i) in clause (2),- after sub-clause (g), the '
following sub-clause shall be inserted, namely:-

“(h) ;signature of the dealer or persen so
- authorized to issue credit note”; *

(iii) in clause (3), after sub-clause(g), the
- following sub-clause shall be inserted; namely:-

*(hy signa,tﬁ:e of the: dealer or person so
authorized to issue debit note”. '



